37 S.D.G.(General)

e expected that that particular projeet is
to be financed out of the total assistance
which the State expects 10 have from the
Centre. S0 far as the perticular point
which has been mentioned by Mr. Samar
Ljuba regarding the Calculta Metropolitan
Development Authority is  concerned. in
fact, Sir, it is not a new project; it is a
cuntinuing project and even for the current
year'’s Plan allocations, it has been made.
But what 1 want to emphasize is that out
of the total . . .

SHRI SAMAR GUHA : Not as much
a8 was requesied.

SHRI PRANAB KUMAR MUKHFR-
JEE : It depends, because this time, Gov-
ermment of India had decided thut the
Central aswstance for the Plan allocation
would be limited to the cxient that it was
m the last year, Therefore, there was no
scope to go beyond that And cach and
every State would have to make 115 own
arrangements within the constramts in
which we have to pass through.

SHR1 SAMAR GUHA: What about the
past ussurances ?

SHRT PRANAB ARUMAR MUKHEFR-
JEE: One hon. Member had asked as to
why the Defence expenditure is so much
and why it has been put in the Supplemen-
tary Demand. And at the same time, he
had usked as to why dearness allowance to
the Defence personnel is not being given.
It he could have taken the trouble of going
through the actual allocations, he could
have found that almost Rs. 94 crores on
this particular account is for dearness
dflowance. Thercfore, it is not correct to
say that only to augment Defence Forces,
has this amount been allocated. It is not
so. Regarding certain other points which
affect the various other Ministries, Sir, as
yoo know, as per the usual practice, I will
pass on the suggestion to the concerned
Ministries for their consideration.

MR. CHAIRMAN: [ put the Supple-
mentary Grangs.
(Interruptions)
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Now, the question is:

“That the respective Supplementary sums
not cxcesding the amounts o Revenue
Account and Capital Account shown in
the thiid column of the Order Paper be
gianted to the President to defray the
chan ges which will come in course of pay-
ment dwing the year ending the 31wt day
of Murch, 1975, i respect of the follow-
ing demands entered in the second column
thereof ' —

Demand Nos. 1, 3, 8, 11, 12) ls; 170
18, 19, 21, 22, 24, 25, 27 to 34,
37, 38, 40 to 48, 50 to 58, 60,
62, 6%, 66, 68, 70, 74 to 76, T8
to ¥2, B4, 86 to 89, 91, 92, W,
95, 101, 102 and 104."

The motion was adopied.

[ —

17.55 hr.
APPROPRIATION BIT L*. 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
PRANAB KUMAR MUKHERJEE) : |
beg to move for leave to introduce a Bill
to authorise payment and appropriation of
certain further sums from and out of the
Comsolidated Fund of India for the services
of the financial year 1974-75.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certain further
sums from and out of the Comols-
dated Fund of India for the ser-
vices of the financial year 1974-
5"

The motion was adopted.

SHRI PRANAB KUMAR MUKHER-
JEE: 1 introduce the Bill,
T “Published in Gozette of Indis, Extre-
ordinary, Part II, section 2 dated 20-3-75.




32 Disapproval of Press
MR. CHAIRMAN: The hon. Minister.

SHRI PRANAB KUMAR MUKHER-
JEE : I beg to move* :

“That the Bill to authorise payment
and appropriation of certain fur-
ther sums fiom and out of the
Consolidated Fund of India for the
services of the financial year 1974-
75, be taken into consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to authorise payment
and appropriation of certain fur-
ther sums trom and out of the
Consalidated Fund of India for the
services of the financial year 1974-
75, be taken into consideration.”

The motion wax adopted,

MR. CHAIRMAN: The question is:

“That Clauses 2 and 3, the Schedule,
Clause 1. the Fnacting Formula
and the Title stand part of the
Bill."

The motion was adopted.
Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula

and the Title were added to
the Bill.

SHRI PRANAB KUMAR MUKHER-
JUCE: 1 beg to move:
i ‘l‘ntm:imd[uo:ed with the recommen-
dation of the President.

PHALGUNA 29, 1896 (SAKA)
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“Thal the Bill be pamed.”

MR. CHAIRMAN: The gquestion is:
“That the Bill be pasied.”
The motion way adopted.

STATUTORY RESOLUTION RE DIS
APPROVAL OI- THE PRESS COUNCIL
(SFCOND AMENDMI NT) ORDINANCE.
1974,

MR, CHAIRMAN : We take up Statu-
tory Resolution Disapproving Press Council
(Second Amendment) Ordinance, 1974,

Dr. Laxminarain Pandeya.

Tro AWiwTCRM ey (HRET)  ewmfe
wzew, & wv T v § feoag e
werafa qroc 27 fowmT, 1974 ¥ geia
im ofeeg (Fru wwOa) wemmdw, 1974
(1974 ® wearew wem 14) w1 e
s R

MR CHAIRMAN : You will coatinue

your speech next time. The Houss stands
adjourned to meet at 11 A. M. tomocrow.

I8 hrs.
The Lok Sabha then adjourned oll

Eleven of the clock on Friday, 21st March,
1975 /Phalguna 30, 1896 (Saka).
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